CENTRAL AUMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,
C.L.As NO 103 of 1994
IN
0.A., No. 588 of 1392

Dateds 20,2,1995

Hon, #r, S. Uas Gupta, A.0M,
Hon, M, T.Le Verma, J.M,

Sri Phool Chand Sonkar. ... eoe Applicant.,
( By Advocate 9.5, Tripathi
Versus

Sri Bhoop Nath Prasad Tripathi, 3.5.R.i.

Uiyision, Gorakhpur. ose Respondent,

( By Hon. rs S, Das Gupta, Member(A)

None for the applicant . One the earlier occasions
also, none appeared on behalf of the applicant. It is seen
from the operative portion of the Tribunal's judgment and
order dated 26,3,1993 that certain disciplinary actions
taken ayainst the applicant was quashed giving liberty
to the respondents to proceed with the disciplinary
proceedings from the stage of furnishing the reasons for
disagreement with the inquiry report. It appears that
thereafter, the respondents have passed an order pursuant
to the decision of the Tribunal stating that the applicant
shall be entitled to receipé the payment of Rs, 10,000 /-
recovered from him along with the restoration to the stage
of his original pay scale , As regards the payment of the
suspension period, it has been stated therein that the same
will be decided after further consideration of the decision

of the Tribunal. There is no doubt that this order has
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been passed after some delay but there is nothing to eay i
e

that such delay was wilful or deliberate,

2, In view of the fact that the Tribunal's order has besen
substantially complisd with, there is no casc for contempt
of the Tribunal's order, The contempt petition, is therefore,
dismissed,
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